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ORDER

PER AMIT SHUKLA, J.M.:

The aforesaid appeal has been filed by the appellant
assessee against impugned order dated 24.04.2017, passed by
Ld. Commissioner of Income Tax (Appeals), Rohtak for the
quantum of assessment passed u/s.143(3) for the Assessment

Year 2006-07.
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2. Learned counsel for the assessee submitted that he is not
pressing this appeal, because the tax effect involved is very less.

Ld. DR has no objection to this proposition.

3. In the result, the appeal of the assessee is dismissed as not

pressed.

Order Pronounced in the open Court on 17" December, 2018.
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